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NOTIF'ICATION

The lSth Fetrtary,2023

No. LGL.231/2022124.-The following Act of the Assarn Legislative Assembly which

received the assent of the Honhle Govemor ofAssam on 16th February, 2023 is hereby published

for general information.

ASSAM ACT NO. )(D( OF 2023

(Received the assent of the Governor on 16th F'ebruary,2023)

THE ASSAM SLUM AREAS (TMPROYEMENT AND
CLEARANCE) (AMENDMENT) ACT, 2022
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AI\
ACT

Further to amend The Assam Slum Areas (lmprsvement ard Clearanoe) Aotrl959

Prearnble

Shsrt tide,
extent and

e0rnmpncEm€nt

Arntndmertt of
Seotion 34

Amon&nemt of
Section 39

Ailendf,ent of
Swtion 44

Whereas it is expedient further to amend the Assam Stum Areas
(lmprovornent and Clearance) Act.l959. hereinafter referred to as the
principal Act, in the manner hereinafter appearing:

It is hereby onacted in the Seventy-third Year ofthe Republic of
Indio as follows: '

I. (l) This lrct may be oalled the Asrm Slum Areas
(lmprovement and Clearanc!) (Arhendment) Ac\2A22.

(2) It shall havq the like extent as the principal Act

(3) It shalt come into forc€ at once.

2. In the Fnnclpal .Act. in section 34,in suFsection G), in
clause(i), fsr lhe words and figures, "Rs. 500 wirth or without
simple imprisonment not exceeding a period of two monlhs."
appearing after the words "extent to" the words, "Rupeos five
thousand" shall be substitued.

3. In the p{ncipal A€,t ln s€ction 39, in clause (b), for the wmdg
and figures, "Rs 500 or witb or.without ,simple impriso[f,sot

. for a tcrrn vrhich may €crtent to two morttho. appearitrg aftar
the words *extent to*, the words "upto Rupe.es five thousand'
shall be substitrted.

4. IE the prineipal Ao! in section 44, for tlre words rnd Egurte'

"imprisonmont vhich mEy €ixtent to two Eodh$ or rrt& fine
which may extent 16 Rs. 500 or witfi both" agpering after tle
words 'lunishable with", the words "f ne whieh may extent to
rupees five thousand" shall be substituted,

Assam Act
No. XII of
I 961

GEETANJALI DAS SAIKIA,
Secretary to the Govemment of Assam,

Legislative Department, Dispur, Guwahati-6
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